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OPEN COURT 

CINTRAL A~INISTRATIVE TRIBUNAL 
ALLAHAB AO IENOi 

ALLAHABAD 

ORICINAL APPLICATION NUJWIIER 1481 Of 1998 

ALLAHABAD, THIS THE 22nd DAY OF' 0 CTOBER, 

HON'ILE I'IR. 

HON'BLE MR. 

:JUSTICE R,P.K. 

D. R • TIWARI t 

Binay Kumar eon of Narayan Prasad, 

TRIVEDI, V, C. 

P!Ef'IBER {A) 

Railway Quar tar No. 793, A. I. New Central Colony, 
l'tughalaarai, District-Chandauli U.P. 

2003 

• •••• Applicant 

{ly Advocate : Shri S.K. l'tiahra) 

VERSUS 

1. Union of India tht rugh the General l'lanager, 
Eastern Railway, fairlee Palace, 17 Netajl 
Sub has Road, OJl cut t a -1 • 

2. The Divisional Rail\J ay P!anager, 
Eastern Railway, JWiughalsarai, 
Diattict-Chandauli, U.P. 

3~ Shri A.K. G.Jpta, Head Clerk under Sr.c.s. T,E., 
Eastern Railway, l'tughalearai, Chandauli,U.P, 

••••• Respondents 

{ly Advocate : Shri K.P. Sin~) 

0 R 0 E R --- .... --
ly Hon'bla Plr. Justice R,R.K. Trivedi, V,C. 

ly this O,A, filed under section 19 of Adninistr-.tive 

Tribunals Act, 1985, the applicant hae challenged the panel 

dated 24,02,1998 by which reeult for select~on of head clark 

has been declared and applicant has not been selected • 
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2. The facta of the CAee are that applicant joined ae 

clerk Gr.-2 in Signal l Telecom lranch, at ~ughalsarai. Ha 

wae pro•otad eubsequently as Cle rk Gr.I and he wae dua for 

next promotion •• Head Clark. ly notification dated 06.01.98 

applicant and others were required to appear in auitability 

teet for the post of He ad Clark. Tha applicant appeared in tha 

written teet. However, he could not eucceed and the reault 

wee declared on 24.02.1998 in which one Shtl A.K. CuDta 

has been Sl!lacted. Aggrieved by which, applicant has filed 

thie O.A. 

...A 

3. The contention Ol"' behalf of the applicant raiaed by~"' 

counsel is1 that applicant is illegally held to be unsuitable 

in written teat. It ie alae eub•itted that for a non­

o.A. 
selection poet holding Jlfwr it tan test wae not na ceeaary and 

tha selection ahould have been naade on tha basia of 

eeniority-cu•-iSuitability. However, tha aub•ieeion of the 

counsel for the applicant doee not appears to be correct. 

It ie not disputed that applicant appeared in written teat, 

which wae held for determining the suitability and if 

-' ::' -~~~ "' 
applicant haa not ~ been~uitable ~ 1• the writtln 

..J- e::r 't4'""C._;,.... e Q ~ - \ & 

he could not claim himealfland can not allege# that 

teat) tt8n 

r/"...,'-" 
there Y¥ 

any diecrimlnation or arbitraryn~es. Thua, the O.A. hae no 

merit and ie diaaiaaed accordingly. No ordtr aa to coste. 
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Vice-0\ai r•an 
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